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Representations received from Delhi
Aayakar Sanyukt Karamchari Sangh

7339. SHRI JHARKHANDE RAI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes have advised the Com-
missioner of Income-~tax, Delhi not to
entertain any representation on
various problems of the employees of
the Department; and

(b) if not, the number of represen-
tations received from Delhi Aayakar
Sanyukt Karamchari Sangh from 1st
April, 1973 to 31st December, 1973
and number of communications re-
plied to?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No,
Sir.

(b) Ten representations raising
mattars of specific nature were r¢-
ceived by the Commissioner of in-
come-tax, Delhi, from the Delhi
Aayakar Sanyukt Karamchari Sangh
between 1st April, 1973 and 31st
December, 1973. All were replied to.
Nine other representations of general
nature did not call for a specific
reply.
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Misuse of Impeort Licences

7341, SHRI DHAMANKAR;

SHRI D. B. CHANDRA-
GOWDA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there have been any
instanceg of misuse of Import Licences
in the shape of illegal transfers ef
the licences and failure to fulfil con-
ditions stipulated in the licences;

(b) 1t so, whether Government con-
templaies to impose any deterrent
fines and penalties {0 curb their mis-
use by the defauliers;

(¢) whether there is any statutory
provision for imposition of penalty
against such defaulters;

(d) if not. how the levy of penalty
is proposed to be regulated, and

(e) will there be any appellate
authonrty?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) here iz no provision at present
for imposing fines for such offences
except by a Court of Law when pro-
secution of the party is undertaken.

(¢) and (d). Statutory provisions
exist for penalising the parson who
misuses an import licence. They are—

(i) Prosecution in cases of serfous

offences; and





